CENTRAL ADMIMISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NECW DELHI.

cp-132/24 8
MA-1321/94 o
na-750/20

New Delhi this the 2nd Day of September, 1994.

Hon'hle Mr. Justice 5.K. Dhaon, Acting Chairman
Horthle Mr. 6.N. Dhoundiyal, Member (8)

Shrid 8.K. Duggal, .
R/a H,No. 20, Sector-16,
Faridabad. Petitioner

(sh. B.L. Madhok, proxy counsel for Sh.B.S.Mainee)
VEPSUS

1. shri GLK. Khare,
General Manager,
Central Railway,
Bombay VT.

2. Shid PUK. Dikshit,
Divisional Railway Manager,
Central Railway,
Bombay . Respondents

{By advocate Shri H.K. Gahgweati i)

ORDER(ORAL)

deTivered by Honthle MrJustice S.K. Dhaor, Acting Chairman
[t is not n dispute that a sum of

pe 20,117/ has been paid by the respondenis 1o tie

petitioner and the petitioner has received the said

amount  This  payment  has been made in coupliance of

e ¢ !

trections  of this Tribunal which iz the =subject

matier of the present conteunp! proceedings.

The learned  proxy  counsel  for the

petitioner has  urged that Lhe payment Mawviig nol  beei
pade within a period of ten weeks from the date of
receipt of a copy of the judgement of this Tribunal,

1

fhe petitioner is entitled to  interest at the rate  of

12% por osniwm. The Tearned counsel faor the respondents
adinite that the  period of  ten  weeks expired  on
i
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With  these directions, this  contempt

T S S ST IO SRR o S B T
petition iu disposed of finaily.

Motices issued to  the respondents are

A el PR
UTSCHaGTge0,

doocosts.

Hember (A) Acting Chairman
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